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IN THE HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

TUESDAY, THE FIRST DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADFIE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 27490 0F 2024

Between:

Rathod Sujal r3Laji, slo Ra.thod ranaji.Aged 20 years occ student Rio post shivaji
Nagar Tanda, Jalkot TQ, Latur District, Maharastra.

...PETITIONER
AND

'1 . The State o-f Telangana, Rep. by its Principal Secretary, Health, Medical and
Family Welfare Department, Sedretariat, Hyderabad.

2. Kaloji Narayana Rao University of Health Sciences, Represented by its
Registrar, Warangal.

3. Convener, MBBS/BDS 2024-25, C/o Kaloji Narayana Rao University of Health
Sciences, Nizampura, Warangal, Telangana -506 007.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ, order or direction, more particularly one in
the nature of writ of Mandamus declaring the action of the Respondent l'.1o.2 in

listing the petitioner in ineligible list in MBBSTBDS courses under Management

Quota (B-Category, C-Category/NRl) for the Academic year 2024-25, as

arbitrary, ilfegal, unconstitutional and violative of Article 14, 21A of lhe
Constitution of lndia and consequently direct the respondents No.2 and 3 to
accept the X class Memorandum of marks certificate of the petitioner containing

date of birth and pennit the petitioner to opt for WEB ofiions for B and C category

for the academic year 2024-25.
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lA NO: 1 OF 2024

Petition under Setlion 151 cPc praying that in the circu rns;ta nrles stated in

the affidavit filed in sut port of the petition, the High court nay tre pleased to

direct the Respondent ^, o.2 and 3 to accept the X class Memr>randum of marks

certificate of the petition'lr containing date of birth and permit -e pet tioner to opt

for WEB options for B & C category for the academic year 2024-25 pending

disposal of the writ petitirtn.

Counsel for the Petitioner : SRI RAJAGOPALLAVAN TAyl

Counsel for the Respondent No.1 : GP FOR MEDICAL HEALTH t:W

counsel for Responden t No.2&3 : SR'3[t^iir,jfi 
,.Rt 

A.pRAB HAKAR RAo,

The Court made the follr>wing: ORDER



THE HON'BLE THE cHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRT JUSTICE J.SREENryAS RAO

WRIT PETITION No.27490 of 2O24

ORDER: Per the Hon'ble the Chief Justice Atok Aradhe)

Rajagopallavan Tayi, learned counsel for the

petitioner.

Mr. G. Ravi, learned counsel representing

Mr. A. Prabhakar Rao, learned Standing Counsel for Kaloji

Narayana Rao University of Health Sciences (hereinafter

referred to as 'the University') representing respondent

No.2.

2. With the consent of the parties, the writ petition is

heard finally.

3. In this writ petition, the petitioner has assailed the

action of the University in including his name in the list of

ineligible candidates for admission to MBBS/BDS courses

under .management quota for the academic year 2O24-25.

4. Facts giving rise to filing of this petition briefly stated

are that the petitioner had appeared for NEET examination
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and had sec-.red 254 marks in the said exami 1ati,rn. The

petitioner har secured an A1l India Rank of 756+131 ,

The LI eiversity has issued notifica ion dated

17.O8.2O24 ir viting online applications for adr-rission into

MBBS/BDS r)ourses under ma_nagement quota l.cr the

academic year 2024-25. The petitioner appliel under ,B,

and 'C' categ cries and his application was s ucce.ssfully

registered. H< wever, in the merit list, which was issued on

29.09.2024, lhe name of the petitioner has not been

included. Thr petitioner made an enquirv anrl thereupon

learnt that in:rdvertently he has annexed his sta_ernent of

marks which :ioes not contain his date of birth. l.herefore,

his nam.e har; been included in the list ol ine ligible

caldidates. Hi:nce, this writ petition.'

6. Learned ,:ounsel for the petitioner submits thr,Lt the

petitioner be 1: ermitted to upload the statemenl of rtarks

which contain: his date of birth and atso be perrnir.red to

exercise web c ptron, which is scheduled to br: held on

02.1O.20t24
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7 . Learned counsel for the University, on instructions,

submits that the petitioner shall be permitted to exercise

the web option subject to his furnishing the statement of

marks which contains his date of birth

8. In view of the a-foresaid submission and in the

peculiar facts of the case, the petitioner is permitted to

upload the statement of marks ob[ained by him in lotn

class examination mentioning his date of birth. The

petitioner shall be permitted to exercise the web option

which is scheduled to be held on 02.10.2024.

9. Accordingly, the writ petition is disposed of.

As a sequel, miscellaneous petitions, pending if any,

stand closed.
SD/.V.KA HA

ASSISTANT REGI RAR

//TRUE COPY//
SECTION OFFICER

1.

2.

3.

4.
5.

The Principal Secretary, Medical and Health Family Welfare Department,
Secretariat Buildings, State of Telangana, Hyderabad- 500 055
The Registrar, Kaloji Nararayana Rao University of Health Sciences,
Warangal
The Convener, MBAS/BDS 2024-25, C/o Kaloii Narayana Rao University of
Health Sciences, Nizampura, Warangal, Telangana -506 007.
One CC to SRI RAJAGOPALLAVAN TAYI, Advocate [OPUC]
Two CCs to GP FOR MEDICAL HEALTH FW, High Court for the State of
Telangana. [OUT]
One CC to SRI A.PRABHAKAR RAO, SC for Kaloji Nararayana Rao
Unlversity of Health Sciences, Warangal. [OPUC] 'r-
Two CD Copies.
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HIGH COURT

DATED:01110121024
CC TODAY

ORDER

WP.No.27490 of 2024

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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